
RATIFIED MINUTES OF MEETING No.26l16 OF NORMS COMMITTEE-I OES-I SECTIOIY)
SCHEDULED TO BE HELD ON 29.03.2016 BUT ACTUALLY HELD ON 05.04.2016

Please Note

(i) In certain cases the decision of the Norms Committee refers to the Recommendations / Observations /
Deficiencies received from the concerned Technical Authority. Wherever applicable, a scanned copy of
such document has been placed atthe end of the Minutes, in running serial orders. The concerned firm
may go through the same and respond accordingly.

(ii) Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a reference in NC
decisions, has also been attached in the end. This may also be referred to by the concerned firm and may

be responded accordingly.
(iii) It is also informed that all applications/representations/reply to the Deficiency letters etc. may be

sent to Shri Darshan Singh, Additional DGFT and Chairman, NC-I or to Shri Haradhan Das,

FTDO, DES-I Section. Their email addresses are: darshan.sinsh@nic.in &
haradhan.das@nic.in/ncl.dsft@nic.in. All firms are also requested to maiUsend their present

valid email addresses so that correspondences can be made through email only.

The meeting No. 26116 of the Norms Committee (NC-l) for the licensing year 2015-2016
scheduled to be held on29.03.2016 but actually held on 05.04-2016 under the Chairmanship of Sh.

Darshan Singh, Additional Director General of Foreign Trade to consider the applications under Duty
Exemption / Remission Schemes (Chapter-4) of Foreign Trade Policy 2015-2020 / Handbook of
Procedure Volume. The following Members of the Committee were present in the meeting: -

SI.No. Name of the representatives &

their Designation

Room No. Telephone No. Deptt,

/

1. Sh K.K.Tiwar:!.A 476 23063321 DHI′ U.B.

2. Sh S.K.Jain′  D.0. 428A 23063166 DIPP′ U.B.

3. Sh.K.S.SodhL Asstt.Dir.{MeCh) 736A 23063802 Extn.2459 DC(MSME)′ N.B.

4. Shri O.P.Sharma′ Joint l.A. 223 23071442 DCPC′ Shastri Bhavan

5. Sh.Haradhan Das′ FTDO 404 23061562 Ext.265 DGFL U.B.

I -The Committee considered the individual cases of the agenda of this meeting generated throush the
online svstem of NIC. The decisions taken thereon are as under:-
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lDecision: The committee decided to ratiff the norms based upon the written comments of DHI vide 
I

IUO No.3/19412015 dated 15.03.2016 (copy to be sent to firm and RA).
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* iRA may take further necessary action accordingly.

No.:3/25/80‐ ALC2/2013 Namei THERMAL
(HYDERABAD)
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Lic.No/Date:0910056186

30.05.2013

Decision:The commiiee decided to ratltt the nOI:1ls based upon the wri■ en comments of DIII vide

UO No.3/195/2015 dated 15.03.2016(cOpy tO be sentto fl111l and RA).

i

lnA ,nuy take further necessary action accordingly.

of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the said

goods are required for petroleum operations vide letter dated20.06.2014.

this case essentiality certificate from Directorate General of Hydrocarbons, Ministry of Petroleum and Natural

.s has not been furnished by the f,rrm in r/o the above mentioned Advance Authorization. Reference in this; not been furnrshed by the trm ln r/O the above mentloneO AOVanCe AUInOrlZaIlon. Kelerencc ln urrs 
i

has been made to TRU, Department of Revenue. Reply is awaited. Case is deferred to 10.05.2016 
i

Meet No/1Date:26/80‐

Decision: The Committee noted that the firm's reply dated 20.11.2015 has been sent to DEIT on

1.12.2015 for examination and comments. Case is deferred to 10.05.2016.

D*iil.r-, Th.;;.itt;d."id"d t" *tify th. ""rrr U*"0 ,p"; th" *ritt." ;rr."tt of OHf ,ia"
UO No.3/19512015 dated 05.04.2016 item 1,2 and 3 to 10 on repeat basis to AA No.0910056185 (copy

to be sent to firm and RA).

RA may take further necessary action accordingly.
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HQ File

:01/80/050/00387/AM14/

RLA File

:34/24/040/00097/AM14/
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3 iDecision: The Committee noted that the firm has been asked to furnish a certificate from the duly authorized

Party Name: TERACOM
ALC2/2015
29.03.2016

Date:10.05.2016

f- b;i{*' 8/r tl8tt-Alc2/2of-- IParty Namel BOTIL OIL

HAfu! DAS
Foreion flrade Development Officer

b-io6rau Generalof Foreign Trade

Deoartment of Commerce
UOiog Bhawan, New Delhi

Fllc:01/80/050/00527/AM14/ File

10.05.2016

No。 :50/15/80‐ALC2/2013

No。 :1/2/80-ALC2/2014 Name:THERMAL No/Date:26/80‐

(HYDERABAD) 15

16

10.09.2013

No.:15/19ノ 80-ALC2/2013 Name:NETAFIM No/Datc:26/80¨

TION INDIA

.LTD.,
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lofficer of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the said 
I

lgoods are required for petroleum operations vide letter dated20.06.2014. 
I

lln this case essentiality certificate from Directorate General of Hydrocarbons, Ministry of Petroleum and Natural I

lGas has not been furnished by the firm in r/o the above mentioned Advance Authorization. Reference in this j

lregards has been made to TRU, Department of Revenue. Reply is awaited. Case is deferred to 10.05.2016 
i

iDecision: The committ"; ;ilJ th"t th. *p."*rt"tir. 
"f 

tlr" f", utt.rd"d th.;;G ;, l7^0i.iOrl
land explained their case. The basic issue of their case is they are importing Trucks in semi knocked
down condition and after fixing some imported components on it they are exporting the same. However,
as per Para 4.7.3.1 of FTP "an Advance Authorization is issued to allow duty free import of inputs,
which physically incorporated in export product (making normal allowance for wastage)."
Therefore, Committee decided to refer this case to Policy Division for their comments on whether such
cases can be allowed under the Advance Authorization Scheme. Accordingly, Policy -IV Section has
.been requested to offer their comments on the issue vide IE)Note dated 31.03.2015 followed by

ireminder dated 13.08.2015 and 06.H.2015 and 29.02.2016.Reply from PC― IV is awaited.Case is
deferred 10.05.2016.
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iDecision: The committee noted that firm has not replied to that deficiency (raised by DHI) letter dated
lOl.Og.ZOtS and decided to send final reminder to firm to furnish r"ply. Ho*ever, DHI has also

irequested for copy of amended licence from the firm along with separate covering letter for each
llicence for examination and comments. Case is deferred to 10.05.2016.
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No.:13/19/80‐ALC2ノ2013 Name:STERICAT No/Date:26/80-

PVToLTD.

10370609
11.2013 10.05.2016

The committee noted that the firm's reply dated 14.05.2014 has been sent to C & PC on
17.06.2014 followed by reminders dated 13.08.2014, 03.11.2014 and 09.01.2015 for comments. D.O

from Chairman (NC-l) has been issued to JS, C&PC on 23.07 .2015 followed by another D.O on
.12.2015 to expedite comments. However, as per request of C&PC, firm's application was again

to them on29.02.2016 for comments.
is deferred to 10.05.2016.
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Decision: The committee noted that firm has not replied to that deficiency (raised by DHI) letter dated

07.09.2015 and decided to send final reminder to firm to furnish reply. However, DHI has also

requested for copy of amended licence from the firm along with separate covering letter for each

licince for examination and comments. case is defened to 10.05.2016.
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Decision:The committee noted that fl111l haS nOt replied to that deflciency(raised by DHI)letter dated

7.Og.ZOl5 and decided to send final reminder to firm to furnish reply. However, DHI has also

uested for copy of amended licence from the firm along with separate covering letter for each

licence for examination and comments. Case is deferred to 10.05.2016.

PartyNama BEMLLIMITED,

Lic.No/Date:0710104233

120.05.2014
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noted that firm has not replied to that deficiency (raised by DHI) letter dated

iOZ.Oq.ZOtS and decided to send final reminder to firm to furnish reply. However, DHI has also

i."qu"rted for copy of amended licence from the firm along with separate covering letter for each

ilicence for examination and comments. Case is deferred to 10.05.2016.
i_

P汀りName:PRECISION
EQUIPMENTS(CHENNAI)PVToLTD.,

ⅣIcet No/Date:26/80-

ALC2/2015
29.03.2016

而 爾 繭 百而 ご

硼 漁
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Decision:The committee decided to ratify the nolllls baSed upon the written comments of DIPP宙de

ID No.12/25/2016/TSW/15dated 05.04.2016 as under:―

Net weight of export item at Sl. No. 9 may be modified as 191196 Kgs.

Word "Relevant" may be prefixed with the description of import items at Sl. No. Llo 4 &22.

轟m欄盤
l繋即:鏑

ICase No.:35/14/80-

No。 :40ノ14/80-ALC2ノ2014

No。 :42/14/80‐ALC2/2014 No/Datc:26/80‐

15

lcision: The committee noted that firm has not replied to that deficiency (raised by DHI) letter dated

.Og.2Ol5 and decided to send final reminder to firm to furnish reply. However, DHI has also

ld for copy of amended licence from the firm along with separate covering letter for each

for examination and comments. Case is deferred to 10.05.2016.

No/Date:26/80-

15

File

/80/050/00356/AM15/



Quantity ofirnpOrt item at SI.No.2 may be corrected as 25.931M丁 .

:rnportitems at SIo No.lto 4 may bea‖ owed on netto net basis as claimed by the firm.

Weights of import items at SI.No.5′ 6′ 8′ 9, 11′ 13′ 14′ 15′ 16, 17′ 18 may be modified as
17600 Kgs.′ 1730 Kgs.′ 2400 Kgs.′ 5972 Kgs.′ 53806 Kgs.′     3800 Kgs.′ 2100 Kgs.′ 975 Kgs.′ 590
Kgs., 5337 Kgs. & 4530 Kgs. respectively.

6. lmport items at Sl. No. 5 to 21 & 23 to 26 may be allowed on net to net basis with
accountability cla use.

7. Quantity of import items at Sl. No. 22 may be allowed as 251.554 MT as 1.05 Kgs./Kg. content
in export items.

RA may take further necessary action accordingly.

Decision: The Committee noted that the firm has been asked to furnish a certificate from the duly authorized

of Directorate General of Hydrocarbons, Ministry of Petroleum and Natural Gas to the effect that the said
goods are required for petroleum operations vide letter dated20.06.2014.
ln this case essentiality certificate from Directorate General of Hydrocarbons, Ministry of Petroleum and Natural

has not been furnished by the firm in r/o the above mentioned Advance Authorization. Reference in this
regards has been made to TRU, Department of Revenue. Reply is awaited. Case is deferred to 10.05.2016.
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l'/l:01/80/050/00209/AMl6/ l:03/81/0a0/00460/AMl5i iz+.oz.zots lDate:10.05.2016iiiI lhas been issued to the firm on repeat basis or on fixed norrns basis as claimed by the firm and decided 

i

I lto send reminder to the RA to send the report immediately. Case is deferred to 10.05.2016. 
I

「~lCaSeNo.:32/4/80-ALC2/2015
|

:ision: The committee decided to ratifi the norms based upon the written comments
No.3/138/2015/TSW (B) dated 05.04.2016 (copy to be sent to firm and RA).

of DHI vide

may take further necessary action accordingly.

CaseNo.:l/8tSO-ALC2tzOls ffi
打URBNE GENERATORS
IPRIVATE LIMITED

Lic.No/Date:0410160198
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The Committee noted that DHI vide UO No.3/155/2015‐ TSW(B)dated 23.03.2016 has
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Date:10.05.2016

lDecision:

鵬駆縣懲借
Department of COmmerce
Udy09 Bhawan,New Delhi

Name:BHARAT HEAVY No/Date:26/80‐

LIMITED 15

「菅輛F雨
10794514

Filc:01/80/050/00103/AM16/



ffiiapplicationanddecidedtosendittothefirmtofurnishreply.
is deferred to 1 0.05.2016.

JO No.3/153/2015-TSW (B)dated 23.03.2016 has

ed to send it to the f1111lto fumish reply.

HQ File

:01/80/050/00089/AM16/

RLA Flle

:05/23/040/00601/AM15/
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ffi;iffi "r O"r a"*fgn Trade Policy and accordingly reminder to PC-IV has been sent on 29.02.2016

lfor "o**"nts. 
Case is deferred to 10.05.2016.

Ｆ
Ｉ

Ｌ

Ｆ

Ｉ

Ｉ

Parり Name:BRIJBASI Hl
TECH UDYOG LTD.

No.:2/8/80‐ ALC2/2015 Name:L&T― MHPS Mcet No/Date:26/80‐

GENERATORS ALC2/2015

ATE LIMITED 29.03.2016

File

No.:76/8/80‐ ALC2/2015 Name:MAKSTEEL WIRE No/Date:26/80‐

P.LTD

The Committee noted that the firm's reply dated 26.01.2016 has been sent to MSME for

on 29.02.2016.Case is deferred to 10.05.2016.

No。 :18/4/80‐ ALC2/2015

No.:8/11/80‐ ALC2/2015 Name:GRAPHITE INDIA No/Date:26/80‐

「QⅢ釧∽"い晨Ⅲα
sion: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) letter

to them on 20.01.2016 and final reminder on 02.03.2016 and decided to reject the case with

to the firm to pay applicable custom duty with interest for EODC'



jRa may take further necessary action accordingly.
||

(ame:MOTHERSON
SYSTEMS LTD., ALC2/2015

29.03.2016
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ision: The Committee noted that the firm's reply dated 30.12.2015 has been sent to MSME for
on 27.01.2016.Case is deferred to 10.05.2016.

Mcet No/Date:26/80-

Decision: The Committee noted that the firm's reply dated 30.11.2015 has been sent to MSME for
on 14.12.2015.Case is deferred to 10.05.2016.
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Pa■y Name:FINEFIT SEAT
COVERS&ACCESSORIES ALC2/2015

129.03.2016

Decision: The Committee noted that the firm's reply dated 09.03.2016 has been sent to MSME for
ts on 14.03.2016.Case is deferred to 10.05.2015.
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No.:77/8/80-ALC2/2015 No/Date:26/80-

The Committee noted that the firm's reply dated 15.01.2016 has been sent to C&PC on
10.02.2016 for conllnents.Case is defelTed to 10.05.2016.

No.:23/8ノ80-ALC2/2015

No.:22/8/80‐ ALC2/2015 Name:DONALDSON
FILTER SYSTEMS
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The Committee noted that the firm's application and reply dated 07 .12.2015 has been sent to
on 19.01 .2016 for comments. Firm's reply was again sent to MSME on 18.02.2016 for

and comments as requested by them. Case is deferred to 10.05.2016.

Name:ECOCAT INDIA
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dated 16.03.2016 has been sent to DIPP on

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DHI) letter

sent to them on 2z.l2.zol5 and final reminder on 20.01 .2016. The Committee further noted that the

has sought time up to Ap●1,2016 vide emJl dtted 12.02.2016 to fumヽ h repけ
and decded to

I

rlow time to submit rePlY. 
I

ase is deferred to 10.05.2016.

I]D No.12/25/2016/TSW/33 dated 05.04.2016 as under:―

Net Empty weight of each export product at Sl. No. I to 6 may be specified as27.245 MT.
may be specified as29.392MT.

may be specified as 32.419 MT.
may be specified as 21.095 MT.
may be specified as I1.743 MT.
may be specified as24.776MT.
may be specified as 40.065 MT.

Nos. on net to net basis. DutY free

17.1 % wastage after taking 20 %

recovery from scrap.

Quantity of import item at Sl. No. 2 may be

weight of this item may be as 68949 Kgs.

recovery from scrap.

Quantity of import item at Sl. No. 3 may be

weight of this item may be as 70643 Kgs.

Net Empty weight of each export product at Sl. No. 7 to 12

Net Empty weight of each export product at Sl. No. 13 to 20

Net Empty weight of each export product at Sl. No. 2l to 23

Net Empty weight of each export product at Sl. No. 24 &25
Net Empty weight of each export product at Sl. No. 26 to 31

Net Empty weight of each export product at Sl. No. 32to 34

Quantity of import item at Sl. No. I may be allowed as 164

weight of this item may be as 182432 Kgs. inclusive of

■
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allowed as 75 Nos. on net to net basis. Duty free

inclusive of 28.6 0% wastage after taking 20 o/o

allowed as 46 Nos. on net to net basis. Duty free

inclusive of 37.5 yo wastage after taking 20 %

recovery from scrap.
Word "h.elevant" may be prefixed with the description of import items at Sl. No' 4, 5, 8 & 9 .

euantity of import itim ai Sl. No.4 may be allowed as 134571 Kgs. as 1.05 Kgs./Kg. content ir

訛馳認鑑灘電:思
Depanme献

:l貿躙:鵬Udy09 BhawI

107/24/040/00050/AM16/
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export items.

The committee decided to ask the firm to furnish documentary evidence in support

ofindigenous inputs for consideration ofthe case'

is deferred to 1 0.05.2016.

No.:10/17/80-ALC2/2015 Name:GODREJ&BOYCE
CO.LTD., 15

16

File i01/80/050/00314/AM16/
10796498

123/AM16/

The commitee decided to ratltt the n0111lS baSed upon the written comments of DIPP宙
de

１

２

8

.2016 for examination and conll■ ents.

is defelTed to 1 0.05.2016.



Quantity of import item at Sl. No. 5 may be allowed as 76870 Kgs. as 1.053 Kgs./Kg. conten
in export items after taking l/3'o recovery from scrap.

Quantity of import item at Sl. No. 6 may be allowed as 2 Nos. on net to net basis. Duty free
weight of this item may be 5.4 Kgs. inclusive of 3 o/o wastage as claimed by the firm.
Quantity of import item at Sl. No. 7 may be allowed as 6 Nos. on net to net basis. Duty free
weight of this item may be 15.4 Kgs. inclusive of 2.4 oZ wastage as claimed by the firm..
Quantity of import item at Sl. No. 8 may be allowed as 453 l8 Kgs. as 1.154 Kgs./Kg. content
in export items after taking 1/3'd recovery from scrap.

Quantity of import item at Sl. No. 9 may be allowed as 117678 Kgs. as 1.05 Kgs./l(g. content
in export items.

Quantities of import items at Sl. No.
as 4329 Kgs. each.

Quantities of import items at Sl. No.
4800 Kgs. each.

10, 1l & l2 (welding Consumables) may be allowed

13 & 14 (welding Consumables) may be allowed as

may take further necessary action accordingly.

RLA File

:53/24/040/00001/AM16/
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:01/80/050/00162/AM16/
Defer
Date:10.05.2016

pecisionirt" Cornritt." not.o inut tn" n.*t 
"ppli*ti"" 

rrur U"", r"ri t" capc oJroq.zois
ifollowed by reminder on 29.10.2015 and 18.122015 for comments and decided to await comments
lfrom C&PC. Case is deferred to 10.05.2016.

se No.:62/8/80-ALC2/2015 Status:
Deferred

陣Q Ⅲe
351:01/80/050/00168/AM16/

lplication has been sent to C&PC on 20.07.2015 for

i and 18.12.2015 to expedite conllnents. Fillll's

)n08.03.2016 as requested by them.

i ---------- - -
iStatus:
iDeferred
I

I

iDecision: The Committee noted that the firm's application has been sent to C&PC on 20.07.2015 for

lcomments followed by reminder on 02.11.2015 and 18.12.2015 to expedite comments. Firm's

lapplication was again sent to C&PC for comments on 08.03.2016 as requested by them.
jCase is deferred to 10.05.2016.

Parり Name:PYE T00LS
PVT.LIMITED

RLA File

:30/24/040/00014/AM16/

Mcet No/Date:26/80-

Defer
Date:10.05.2016

us:

蝿郡蹴瀾
l繋∬鵬

Lic.No/Date:5310018506

19.06.2015

ll葛

8Name:POLY MEDICURE

:05/24/040/00131/AM16/

~̈ICaSeNo.:66/8/80-ALC2/2015

361器轟児50Ю∝72ハMlα  闘 :υOm32ハM附

Lic.No/Date:3010103544

26.06.2015

Case No.:64ノ 8/80‐ ALC2ノ2015
ALC2/2015
29.03.2016

Approved

３

　

　

４

　

　

５

　

　

６

　

　

７

　

　

８

　

　

９

No.:56/8/80‐ ALC2/2015

10394667

File:01/80/050/00170/AM16/
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ision: The Committee decided to ratifu the norms based on the written recommendation of C&PC

oM No.460lll57lzoll-Pc-U dated 08.03.2016 (copy to be sent to the firm and RA).

RA may take further necessary action accordingly.

18O-ALCZ12015 lParty Name: LARSEN &
TOUBRO LIMITED

RLA File

l/AM l6l l:03/95/040/00156/AM l6l

e Committee noted that the firm's reply
for examination and comments. Case is

Party Name: TINITA

HQ File:01/80/050/00227/AM16/IRLA Flle
:03/95/040/00214/AM16/

ision: The committee decided to rati$ the norms based upon the written comments of DIPP vide

D No.12/25/2016/TSW/39 dated 05.04.2016 as under:¨

l. Net weight of export items at Sl. No. 1 may be specified as 7340 Kgs. containing 3763 Kgs. of

Titanium plates.

2. Word "Relevant" may be prefixed with the description of import item at Sl. No. 1 and its

quantity may be allowed as 3876 Kgs. as 1.03 Kgs./kg. content in export items.

RA may take further necessary action accordingly.
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Paty Name:AUROLAB

ICaseNo120/20/80-AiC2/2115 1Pa嗅

/Name:PREETIIAMS

「Q帥鵬的"畑"7晨mσ

Mcet No/Date:26/80-

ALC2/2015
‐29.03.2016

Lic.No/Date:3510044775 1Defer
Date:10.05.2016

而      而 高 蔦 而 面 高 I
on and comments.Case is deferred to 10.05.2016.

Mcet No/Date:26/80‐

ALC2/2015
29.03.2016

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) letter

to them on 20.01.2016 and final reminder on 02.03.2016 and decided to reject the case with
rection to the firm to pay applicable custom duty with interest for EODC.

RA may take further necessary action accordingly.

Case No.:20/11/80‐ ALC2/2015
ENGlNEERING PVT.LTD.

1翻鼎
α∝Ю
"・
2

Lic.No/Date:0410160846

29.07.2015

Parり Name:TREFILERIES
WIRE INDIA PVT LTD 1鵬d

\\4n--
iffissaN DAs

t",,'.":* jfj:3"'J,"j?"T':t.o#ff:

3:ffi'ffl;:l:'il^ffi:ff,

10

No.:29/17/80‐ALC2/2015

No/Date:26/80‐

2/2015



|

1器品児5υ0033夕AM耐

り9.03.2016 丁 |

Lic.No/Date:3410041423 1Defer
Date:10.05.2016

圏 晒 葬 寵 爾

繭 繭 蔚 鳳 蹴 辮 ∬棚 Ⅷ

t面m tte UO

RLA File

:34/24/040/00136/AM16/

Ｆ
Ｉ
Ｌ
Ｆ
Ｉ
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「

…WいC2/2015剛邸

「

可鮮… 師1濶… 町
ILic.No/Date:3410041426 1Defer

04.08.2015         1Date:10.05.2
RLA File

7/AM16/    :34/24/04
HQ File              RLA File              Lic.No/Date:3410041426 1Defer
:01/80/050/00337/AM16/    :34/24/040/00095/AM16/    104.08.2015        1Date:10.05.2016

11)eCi,i01:「
Fhefommitteellti:|:111till[1'l『

:ly haS been received and is being sent to C`し

P(〕 for

D5.2016.

441HQFile              lRLAFlle
| 
:o iaorosoroo338/AM r 6/ Date:10.05.2016

: The Committee noted that the firm's reply has been received and is being sent to C&PC for
ination and comments. Case is deferred to 10.05.2016.
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HQ File

:01/80/050/00339/AM16/
柁4B宥

1∞
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6

ision: The Committee noted that the firm's reply has been received and is being sent to C&PC for
ion and comments. Case is deferred to 10.05.2016.

:56/24/040/00020/AM16/

Decision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP) letter
sent to them on 22.12.2015 and final reminder on 20.01 .2016. The Committee further noted that the

港胤1:Ъ獄::1∬∫Ъ錫lК
メy md“d“d Ю ttow lmeto wbm丑“山

Case No.:17/17/80‐ ALC2/2015 1Paty Name:SHAKTIPUMPS  Meet No/Date:26/80‐ Status:
(INDIA)LTD., Deferred

29.032016
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D.ffi th"t th" f".t *ply drt.d n.onot6 h* G",' *"t t" orpp *
.02.201 6 for conllnents.Case is deferred to 10.05.2016.

:34/24/040/00314/AM15/

露蕊蔦
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眠器h卜昴Dd‖

No.:34ノ17/80-ALC2/2015 Name:NETAFIM No/Date:26/80-

TION INDIA
。LTD.

No.:35/17/80‐ALC2ノ2015 Name:NETAFIM No/Date:26/80-

TION INDIA
.LTD.

No.:16/17/80¨ALC2ノ2015 NameiSHAKTIPUMPS No/Date:26/80‐

LTD, 15

1器轟泥5υ00320ハ Mlα
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Decision:The committee decided to ratitt the n0111ls baSed upon the written comments of DIPP vide

ID No.12/25/2016/TSW/48 dated 05.04.2016 as under:―

1. Net Fabricated weight of export items at Sl. No. 1 & 2 may be specified as 165.40 MT & 
I

149.95 MT respectively. 
I

Z. Word "Relevant" may be prefixed with the descriptions of import items at Sl. No. 1 to 5, 11, 
I

72&26to 28. :
|

be a‖ owed as l.05 Kgs/Kg.content inthei3. Quantities of import items at Sl. No. 1 & 2 may be allowed as

export products
4. Total quantity of import items at Sl. No. 1 & 2 put together may be restricted as 81.253

MT.
5. Quantity of import item at Sl. No. 3 may be allowed as 135831 Kgs. as 1.05 Kgs/Kg. content

in the export products.
6. Quantity of import item at Sl. No. 4 may be allowed as \764 Kgs. as 1.0438 Kgs/Kg. content in

the export products as claimed by the firm.
7. Quantity of import item at Sl. No. 5 may be allowed as 1353 Kgs. as L.O432 Kgs/Kg. content

in the export products as claimed by the firm.
8. Quantity of import item at Sl. No. 6 may be allowed as 1 No. on net to net basis. Duty free

weight of this item may be allowed as 12061 Kgs. inclusive of 5 % wastage as claimed by the

firm.
9. Quantity of import item at Sl. No. 7 may be allowed as 2 Nos. (289 Kgs.) on net to net basis

as claimed by the firm.
10. lmport item at Sl. No. 8 may be deleted as not required by the firm.
tL. Quantity of import item at Sl. No. 9 may be allowed as 7207 Nos. on net to net basis. Duty

free weight of this item may be allowed as applied for i.e. 5000 Kgs. inclusive of 5 % wastage.

12. Quantity of import item at Sl. No. 10 may be allowed as 368 Nos. on net to net basis. Duty

free weight of this item may be allowed as applied for i.e. 500 Kgs. inclusive of 4.9 %
wastage.

13. Quantity of import item at Sl. No. 11 may be allowed as 40225 Kgs. (20184 Mtrs.) inclusive

of 2% wastage.

Quantity of import item at Sl. No. 12 may be allowed as 100 Kgs. (25.37 Mtrs.) on net to net

basis as claimed by the firm.
Quantity of import item at Sl. No. 13 may be allowed as 2 Nos. on net to net basis. Duty free

weight of this item may be allowed as 43567 Kgs. inclusive of 62 % wastage after taking 20 %

recovery from scrap.
L6. lmport items at Sl. No. 14 & 15 may be allowed on net to net basis with accountability

clause.
77. Quantities of import items at Sl. No. 16 to 25 may be allowed as applied for.

18. Quantity of import item at Sl. No. 25 may be allowed as 9492 Kgs. as 1.05 Kgs/Kg. content in

the export products as claimed by the firm.
L9. Total quantity of import items at Sl. No. 27 &28 put together may be allowed as 100 Kgs.

(21 meters) inclusive of 2% wastage as claimed by the firm.

RA may take further necessary action accordingly.

14.

15.

12

No。 :24/17/80-ALC2/2015 Name:ISGEC HITACHI No/Date:26/80‐

LIMITED

File:01/80/050/00328/AM16/ File



491器品児5υ0043αAMlα
RLA File

:05/23/040/00232/AM16/

Decision:The Conllnittee noted that hard copy of the application of the f1111l and online data for thel

from the RA has not been received and decided to send reminder to the firm and RA to send 4 sets
f application along with online data of the application for consideration of the case.
is defelTed to 10.05.2016.

1濶…
隔蕊α∞%4■mα ~囲需繭耐

Decision: The Committee noted that the firm's reply dated 22.01.2016 has been sent to C&PC on
10.02.2016 for examination and comments.
Case is deferred to 10.05.2016.

Paty Name:POLY MEDICURE
LTD.

No.:23/23ノ 80‐ ALC2ノ2015 NamelJBM KANEMITSU No/Date:26/80-

PRIVATE LIMITED 15

No.:66/17/80…ALC2/2015

No.:22/23/80‐ALC2/2015 Name:GODuJ& Mect No/1Date:26/80-

MFG.CO.LTD., IALC2/2015

129.03.2016

The Committee noted that DHI vide UO No.3(25)/16-TSW(B) dated 08.03.2016 has raised
in the firm's application and decided to send it to the firm to furnish reply (copy to be sent to

Case is defered to 10.05.2016.

No.:2/23/80‐ ALC2/2015 Name:KINECO KAMAN No/Date:26/80‐
―INDIA PVT

1器轟掲5υ00415AM附  陽 ち刷 :υ00044ハM対

The Committee noted that the firm's application has been sent to DHI on
and comments. Case is deferred to 10.05.2016.

No.:62/17/80-ALC2/2015 No/Date:26/80-

15

File

1/80/050/00366/AM16/



Decision: The Committee noted that the firm's reply dated

14.02.2016 for examination and comments. Case is deferred to
09.02.2016 has been sent to C&PC on

10.05.2016.

Mcet No/Date:26/80-

HQ File

:01/80/050/00398/AM16/

Mcet No/Date:26/80-

:01/80/050/00315/AM16/ 1監ち鵬Oρ創24ハ剛α
ion: The Committee noted that the firm has not replied to the reminders sent to them on

l.0l .2016 & 03.02.2016, respectively asking them to furnish ANF4A and Appendix I I along with the

pplication and decided to send final reminder to the firm to expedite reply failing which the case will
be rejected without further notice with direction to the firm to pay applicable custom duty with interest

for EODC. Case is deferred to 10.05.2016.

Pa●y Name:ALSTOM INDIA
LIMITED, 師

ALC2/2015
29.03.2016

ICase No.:11/17/80‐ALC2/2015 Par″ Name:GLOVIS INDIA
ALC2/2015
129.03.2016

Lic.No/Date:0410161029

21.09.2015

Case No.:36/17/80‐ ALC2/2015 Mcet No/Datc:26/80‐

Decision: The Committee decided to ratifu the norms based upon the written recommendation of DHI
vide UO No. nil dated 05.04.2016 under GN-4 for Engineering Products (copy to be sent to the firm and

RA).
RA may take further necessary action accordingly.

RLA File

:05/24/040/00287/AM16/

Defer
Date:10.05.2016

Mcet No/Date:26/80-

Lic.No/Date:0510395734

124.09.2015

The Committee noted that the firm's reply dated 09.12.2015 has been sent to C&PC on

認:馳躙器よ簿思
Depaハme献

:l貿:器鵬UdyOg Bhaw`

14

:56/24/040/00027/AM16/

No.:21/20/80‐ALC2/2015

10.05.2016

The Committee noted that the firm has not replied to the deficiency (raised by DIPP) in the

's application vide ID No.l2l13/2016-TSWl95 dated 16.02.2016 sent to them on 03.02.2016 and

ded to send final reminder to the firm to expedite reply failing which the case will be rejected

further notice with direction to the firm to pay applicable custom duty with interest for EODC.

is defelTed to 10.05.2016.

LTD.,

10.05.2016

File 10041527

1/80/050/00340/AM16/ 165/AM16/ 1.09.2015

No.:58/17/80‐ALC2/2015
15

16

File

1/80/050/00362/AM16/

Paty Name:POLY MEDICURE



Decision: The Committee noted that the firm's reply dated 09J22015 has been sent to C&PC on
16.12.2015 for comments. Case is deferred to 10.05.2016.
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ICaseNo.:14/17/80-ALC2/2015                                                    
肝
|

障ち鵬0側 17/Amα  l蹴鼎
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: The Committee decided to ratiff the norms based upon the written recommendation of DHI
vide UO No.3l22ll20l5-TSW (B) dated 07.03.2016 (copy to be sent to the firm and RA).

may take further necessary action accordingly.

Decision: The Committee decided to ratifu the norms based upon the written recommendation of DHI
vide UO No.3122212015-TSW (B) dated 15.03.2016 (copy to be sent to the firm and RA).

may take further necessary action accordingly.

16.12.2015 for conllnents.

is deferred to 10.05.2016.

No。 :59/17/80‐ALC2/2015 Name:POLY MEDICURE No/Date:26/80-

15

Bttnは矧6

No.:60/17/80-ALC2/2015 Name:POLY MEDICURE No/Date:26/80-

5

The Committee noted that the firm's reply dated 09.122015 has been sent to C&PC on
16.12.2015 for comments.Casc is deferred to 10.05.2016.

No/Date:26/80-

File:01/80/050/00344/AM16/RLA File
16/

NameiSEATO AUTO No/Date:26/80-

(INDIA)PVT. 15

:01/80/050/00364/AM16/ :05/24/040/00300/AM16/

The Committee noted that the firm's reply dated 11.122015 has been sent to C&PC on
12.2015 for comments.Case is deferred to 10.05.2016.

No.:53/17/80‐ALC2/2015



:01/80/050/00357/AM16/

ILibl, lzs.os:orc
RLA File

:10/24/040/00055/AM16/

Decision: The Committee noted that the firm's reply dated 03.02-2016 has been sent to MSME for

ination and comments. Case is deferred to 10.05.2016.

Case No.:25/20/80-ALC2 /2015 'Party Name: KAMAR Meet No/Datc:26/80‐eet

INFRASTRUCTURE PVT LTD,IALC2/2015
29.03.2016
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ion:The Committee noted that DHI has raised deflciency vide UO No.3(o8)/16-TSW

.02.2016 in the firm application and decided to send it to the firm to furnish reply (copy to

flil11).CaSe is deferred to 10.05.2016.

Case No.:13/23/80‐ ALC2/2015 1Paty Name:DEE Meet No/Date:26/80-

DEVELOPMENT ENGINEERS IALC2/2015
2903.2016

HQ File

:01/80/050/00426/AM16/

Decision: The Committee noted that the firm's application has been sent to DHI on 11.02.2016 for
ination and comments.
is deferred to 10.05.2016.

Party Name: DEE
DEVELOPMENT ENGINEERS
LTD.

Decision: The Committee noted that the firm's application has been sent to DHI on 11.02.2016 for
examination and comments.
asc is deferred to 1 0.05.2016.

Case No.: I 9/23180- ALC2/2015 lParty Name: STERLITE Status:
TECHNOLOGIES LTD. Deferred

: The Committee noted that the firm's application has been sent to DEIT on 12.02.2016 for
ination and comments.
is deferred to 10.05.2016.

Paty Name:OSWAL PUMPS
LIMITED

HQ File

:01/80/050/00428/AM16/

HQ File

:01/80/050/00308/AM16/

RLA File

:05/23/040/00282/AM16/

RLA File

:33/24/040/00006/AM16/

圏鼎
C“Ю
""餌 BttЮ“2∝ 6

Lic.No/Date:3310030256 1Defer
107.10.2015 Datei10.05.2016
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‐７０
‐

‐ bttisibn:The commttce noted thtt the irln has not reJbd tO the denchncy(rdsed by DIPP)h the

Case No.:15/23/80-ALC2/2015 Mect No/Date:26/80‐

Bttl∞瑯

Case No.:4/17/80-ALC2/2015

16

No/Date:26/80¨

IALC2/2015
129.03.2016

:01/80/050/00432/AM16/



firm's appfication vide ID No.l2ll3l20l6-TSWI l4 dated 16.02.2016 sent to them on 03.02.2016 and
ided to send final reminder to the firm to expedite reply failing which the case will be rejected

without further notice with direction to the firm to pay applicable custom duty with interest for EODC.
is deferred to 1 0.05.2016.

Paty Name:POLY MEDICURE

Case No.:5/20/80¨ ALC2/2015 P額

"Name:POLY MEDICURE

:01/80/050/00382/AM16/ :05/24/040/00304/AM16/

Meet No/Date:26/80¨

ALC2/2015
29.03.2016

諸∬鼎“
Я
“
%“0囲高 :

Decision: The Committee notedthatthe firm's application has been sentto C&PC on 01.01.2016 for
examination and comments.
Case is deferred to 10.05.2016.

F…
畑はLC2/2015

HQ Flle

:01/80/050/00389/AM16/
RLA File

:05/24/040/00306/AM16/

ion: The Committee noted that the firm's application has been sent to C&PC on 01.01.2016 for
and comments.

ase is deferred to 10.05.2016.

Meet No/Date:26/80-

I D..t.t"rt Th" C.-ritt"" r"t"d tf,"t pfpp rct" frO h^ G l

I ITSW dated26.02.2016 in the firm application and decided to send it to the firm to furnish reply (copyl

i lto be sent to the firm). 
i

I lCase is deferred to 10.05.2016. _ - l

Meet No/Date:26/80‐     Status:
ALC2l20l5 lApproved
29.03.2016
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ion: The Committee decided to ratifr the norms based
MSNllE vidc ID No.TL‐ 12024/16/2016‐ GC and F―DCMSME‐

upon the written recommendation of
532 dated 07.03.2016 (copy to be sent

Case No.:8/23/80-ALC2/2015 Paty Name:HINDUSTAN
RUBBER INDUSTRIES

17

No.:4/20/80‐ ALC2/2015 No/Date:26/80-

File

:01/80/050/00381/AM16/

The Committee noted that the firm's application has been sent to C&PC on 01.01 .2016 for
and comments.

ICase is deferred to 10.05。 2016.

File

No.:30/20/80‐ALC2/2015 Name:ISHWARI
THCARE PVT LTD



the f11lH and RA)。

RA may take further necessary action accordingly.

町
Lic.No/Date:0910062723

14.10.2015

ision: The Committee decided to ratifu the norms based upon the written recommendation of
ME videID No.TL‐ 13024/33/2016-MMM&A― DCMSME… 532 dated 23.02.2016(cOpy tO be sentto
he f1111l and RA).

RA may take further necessary action accordingly.
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Mcet No/Date:26/80‐

Case No.:12ノ 23/80-ALC2/2015 Parり Name:ISGEC HITACHI
ZOSEN LIMITED

厩 蕊蔦
~圏
鸞蕊而
~

臨 高爾
ision: The Committee noted that the firm has not replied to the deficiency (raised by DIPP vide ID

12lt3p}t6-Tswl27 dated 16.02 .2016) letter sent to them on 02.03.2016 and decided to send final

to the firm to furnish reply immediately failing which the case will be rejected without further

notice with direction to the firm to pay applicable custom duty with interest for EODC.

is defelTed to 1 0.05.2016.

Case No。 :29/20/80‐ALC2/2015 Paty Namc:GEA ECOFLEX
INDIA PVT.LTD.

Decision: The committee decided to ratifz the norms based upon the written comments of DIPP vide

ID No.12/25/2016/TSW/78 dated 05.04.2016 as under:―

MM" may be suffixed withWords``SS AIS1 316L 2B,Size:0.5x350x1015
ofexportitem at Sl.No.1.

Words``SS AIS1 316L 2B,Size:0.6x350x1015ヽ 4M"may
ofexportitem at Sl.No.2.

Words``SS AIS1 316L 2B,Size:0.5x436x1419 NIIM''may
ofexportitem at Sl.No.3.

Words``SS AIS1 316L 2E〕 ,Size:0.6x436x
ofexport item at Sl.No.4.

l4l9 MM" may be suffixed with the descriptior

Words " SS AISI 316L28, Size: 0.5 x 450 x 899 MM"
export item at Sl. No. 5.

may be suffixed with the description o

6.   Words``SS AIS1 316L 2B,Size:0.6x450x899 MM''may be sufflxed with the descri

of export item at Sl. No. 6.

Words " SS AISI 316L2F., Size: 0.5 x 450 x 899 MM" may be suffixed with the description o

export item at Sl. No. 7.

W-ords " SS AISI 316L2P., Size: 0.5 x 550 x 1810 MM" may be suffixed with the descriptior

of export item at Sl. No. 8.

Words " SS AISI 3l6L2B, Size: 0.6 x 550 x l8l0 MM" may be suffixed with the descriptior

2.

4.

7.

8.

9.

be suffixed with

be suffixed with

the descriptior

the descriptior

the descriptior

HttD襦
l繋邸:鵬

Meet No/Date:26/80‐

18

5

6

No/Date:26/80-

5

15

16

10799542

:01/80/050/00406/AM16/ :03/94/040/00549/AM16/



隔
of export item ai Sl. No. q. -- 

I

Words * SS AISI 3l6L2B, Size: 0.5 x 550 x 1330 MM" may be suffixed with the descriptiorl
of export item at Sl. No. 10. 

I

Words * SS AISI 3l6L 28, Size: 0.5 x 750 x 2038 MM" may be suffixed with the descriptior
of export item at Sl. No. 11.

Words * SS AISI 3l6L2B, Size: 0.6 x 750 x 2038 MM" may be suffixed with the descriptior
of export item at Sl. No. 12.

Words " SS AISI 3l6L2B, Size:0.5 x 750 x l74l MM" may be suffixed with the descriptior
of export item at Sl. No. 13.

Words " SS AISI 3l6L2B, Size: 0.4 x 750 x 1741 MM" may be suffixed with the descriptior
of export item at Sl. No. 14.

Net weight of export products at Sl. No. I to 14 may be specified as2776l Kgs.,92l6 Kgs.
18251 Kgs., 13663 Kgs., 14926 Kgs., 2988 Kgs., I l94l Kgs., 30460 Kgs., 18718 Kgs.,4662
Kgs., 53384 K5s.,4477 Kgs., 79387 Kgs. & 6324 Kgs.respectively.
Quantity of import item at Sl. No. I may be allowed as2926l Kgs. as 1.054 Kgs./Kg. content
in export item at Sl. No.l after taking l/3'd recovery from scrap.

12.

●
Ｊ

14.

15.

16.

17.

18.

19。

20。

21.

22.

23.

24.

25。

26.

27.

Quantity of impo■ ■em tt SI.No.2 may be Jbwed as 9720予 gs.aS l・ 054 Kgs./Kg.contentl
in exportitern at Sl.No.2a■ er taking 1/3rd recovery from scrap.                    1

1蔓|||[II:|]llil:‖ll[暮:覇
1::!li[::i:||::i::|[[::II:|||
Ⅳeγ from scrap.         |

黒冨嵐籠PTtl記 .γtttttkl『%≒1駆Tttl露:ど
・郎L099KyK&cotte面

|

:罵:RttPTt#訛 .電為∬L正尾%指魁
Quantity ofimpo■ item at Sl.No.7 may be alk

in exportitem at Sl.No.7a■er taking 1/3rd recc

Quantity of impo■ ■em at Sl.No.8 may be aHowed as applied for i.e.35000 Kgs,as l.149
KsK3 mtth鎌

"面 “
m ttNα &e ttowd tt applidお

面 コ ∞ 0頸 器Quantity of import■ em at Sl.No.9 may b
l.0685 Kgs./Kg.content in exportitem at SI.No.9.                         |

F椒電肥蹴思iTcl。)ler脚鷺.lFWdお
叩山dおrh.知∞OKが .器

Quantity of import item at Sl.No.H may be a1lowed as applied for i.e.50000 Kgs.asl

28.

being less than the net content in export item at Sl. No. I l.
Quantity of import item at Sl. No. 12 may be allowed as applied for i.e.
Kgs./Kg. content in export item at Sl. No. 12.

Quantity of import item at Sl. No. 13 may be allowed as 93172 Kgs.
content in export item at Sl. No. 13 after taking l/3'd recovery from scrap.

|

TII霧

・
凡11」

|

|

1 29。  Quantity ofimport item at Si.No.14 may be allowed as 7422 Kgs.as l.174 Kgs./Kgo content

i i" 
"*port 

item at Sl. No. 14 after taking i/3'o .""or"ry from scrap.
I

l

IRA may take further necessary action accordingly.

Defer
Date:10.05.2016

12.02.2016 for
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No.:9ノ23/80¨ ALC2/2015 Name:DECON INDIA No/Date:26/80‐

PVT.LTD., 5

File 110065712
1/83/040/00099/AM16/ 1.10.2015

and comments.
is defelTed to 10.05.2016.



Pa=y Name:POLY MEDICUREＦ
‐
‐
‐８０
‐
‐
‐

Case No。 :24/23/80‐ALC2/2015 Mcet No/Date:26/80‐

ALC2/2015
29.03.2016

:01/80/050/00437/AM16/    卜05/24/040/00333/AM16/

ion: The Committee noted that the firm's application has been sent to C&PC on 12.02.2016 for

ination and comments.
is deferred to 10.05.2016.

Mect No/Datc:26/80-Case No.:31/20180-ALC2l20l5 lParty Name:

囲器
α
"Ю""3「
~~

Decision:The Committee decided to ratl″ the n0111ls based upon the written recommendation of

MSME宙 de ID No.TL‐ 13024/17/2016‐MMM&A― DCMSME dated 04.04.2016(copy tO be sent to
the f1111l and RA).

RA Inay take further necessary action accordingly.

Paty Name:ISGEC HEAVY Mcet No/1Date:26/80‐

ENGINEERING LIMITED ALC2/2015
29.03.2016

Lic.No/Date:0510396087 1Defer
Date:10.05.2016

: The Committee noted that the firm has not replied to the deficiency (raised by DIPP vide ID
l2ll3l2}l6-Tswl36 dated 16.02.2016) letter sent to them on 02.03.2016 through email and

to send final reminder to the firm to furnish reply immediately failing which the case will be

without further notice with direction to the firm to pay applicable custom duty with interest for

UNDERCARRIAGE AND
TRACTOR PARTS PVT.LTD.

ALC2/2015
129.03.2016

Party Name: AKSH OPTI
FIBRE LTD.

Case No.:11/23/80‐ ALC2/2015

is dcferred to 10.05.2016.

No.:10/23/80‐ALC2/2015 No/Datc:26/80‐

The Committee noted that the firm's reply dated 14.03.2016 has been sent to DEIT on

15.03.2016 for examination and comments.
is defelTed to 1 0.05.2016.

:01/80/050/00423/AM16/



Ｆ
‐
‐
‐８７
‐
‐
‐

HQ File

:01/80/050/00307/AM16/
RLA File

:09/24/040/00431/AM16/

Mcet No/Date:26/80-

囲鼎
α醐∞ω譴0

fD*t.tr*. Tl* c"rrittffi;ir.d d"f '""r.y ileuo N; (22)/le TSw (B) d""J
lOt.Of .ZO t O in the firm application and decided to send it to the firm to furnish reply (copy to be sent to
Ithe firm;. Case is deferred to 10.05.2016.

ICastNo.:8/20/80‐

ALC2/2015 Parり Name:POLY MEDICURE
LTD.

Date:10.05.2016

Decision: The Committee noted that the firm's application has been sent to C&PC on 31.12.2015 for
mination and comments.
is deferred to 10.05.2016.

status:
Approved

HQ File

Ю1/80Ю 50/00394/AM16/    Ю424/040/00153/AM16/   b2.H.2015

Decision: The Committee decidea to .utiry tn.-*rrnr U^"0 upo; ;h" ;itt"" r"."**."d"ti", 
"fDEIT vide UO No. |7(2)12016-IPHW dated29.02.2016 (copy to be sent to the firm and RA).

RA may take further necessary action accordingly.

閑 1造袂
tα2α 80‐

ALC2/2015
129.03.2016

「

1器轟児5υ00385晨 Mlα

ICase No.:17/20/80-ALC2/2015

ALC2/2015
29.03.2016
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鵠響燻鵠VA‐
No/Date:26/80-

`/2015

1器轟児5υO“05/AMlα   腸 ち刷 10Ю0428ハMlα

The Committee noted that DHI has raised deficiency宙 de UO No.3(21)/16-TSW(B)dated
)3.2016 in the firm application and decided to send it to the firm to furnish reply (copy to be sent to
firm). Case is deferred to 10.05.2016.

No.:2/17/80¨ ALC2ノ2015 Name:AZAD No/Date:26/80-

The Committee noted that DHI has raised deflciency宙 de UO No.3(23)/16-TSW(B)dated
i3.2016 in the firm application and decided to send it to the firm to furnish reply (copy to be sent to
firm). Case is deferred to 10.05.2016.

No.:3/17/80-ALC2/2015 Name:AZAD

No/Date:26/80‐

No/Date:26/80-

File

:01/80/050/00306/AM16/



田島泥5υ003%ハmα  l鶴危璃:υOm.ハmα
lpnrverp LIMITED
I

Decision: The Committee noted that MSME has raised deficiency in the firm's application vide ID No.
130124/48/2016‐ ⅣIMM2%A¨DCMSⅣ IE dated 25.02.2016 and decided to send it to the flHH to

fumish reply.
is defelTed to 10.05.2016.

Decision: The Committee decided to ratiff the norms based upon the written recommendation of DHI
vide UO No. 3/6/2016-TSW (B) dated 05.04.2016 (copy to be sent to the firm and RA).

RA may take further necessary action accordingly.

13aseNo.:6/20ノ

80-ALC2ノ 2015

: The Committee noted that the firm has not replied to the deficiency (raised by C&PC vide
M No.460l1l6ll20l3-PC-[ (Pt.file) dated 10.02.2016) letter sent to the firm on 10.02.2016 and

ided to send final reminder to the firm to expedite reply failing which the case will be rejected
'ithout further notice with direction to the firm to pay applicable custom duty with interest for EODC.
ase is deferred to 10.05.2016.

レ9,■2m6   1

日鼎
α囲創
“
%2 Bttn“

2:%

ICaseNo.:7/20/80…

AI」C2/2015

RLA File

:05/24/040/00371/AM16/

Lic No/Date:0510396302

10.11.2015

Defer
Date:10.05.2016

Decision: The Committee noted that the firm has not replied to the deficiency (raised by C&PC vide
OM No.460lll61l20l3-Pc-il (Pt.file) dated 10.02.2016) letter sent to the firm on 10.02.2016 and
decided to send final reminder to the firm to expedite reply failing which the case will be rejected
without further notice with direction to the firm to pay applicable custom duty with interest for EODC.
Case is deferred to 10.05.2016.

~ICaseNo.:9/20/80-ALC2/2015 

「
sR:|｀得な事器 ]:]1°

N

狩鮮… 孵
器航:υ00386ハmα

~陽
ち淵υ00382ハM″

lDecision: The Committee noted that the firm has not replied to the deficiency (raised by C&PC vide

IOM No.460lll6ll20l3-PC-II (Pt.file) dated 10.02.2016) letter sent to the firm on 10.02.2016 and

ldecided to send final reminder to the firm to expedite reply failing which the case will be rejected

lwithout further notice with direction to the firm to pay applicable custom duty with interest for EODC.

ICaseNo.:27/20ノ

80-ALC2/2015  1

「QΠbЮソ8υ05α00404ハⅢαl碗tttυ00471ハmα
Lic.No/Date:0310800045

05.11.2015

1濶…
膿ち刷iυO蕊mα  圏鼎α“Ю"““Bttla“ 2∝ 6

ALC2/2015
29.03.2016
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No/Date:26/80-

15

File

1/80/050/00383/AM16/

No/Date126/80-



|lase tdet“ d。 loo■2016    ~
― ― ― ― ―

―
一
―
― ― ― ― 一

             |

|

Status:
Deferred

Decision: The Committee noted that hard copy of the application of the firm has not been received and
ided to send reminder to the firm and RA to send 4 sets of application to DGFT for consideration for
ir case. Case is deferred to 10.05.2016.

ICase No。 :1/26/80-ALC2/2015 Party Name: FRIZAIR
PRIVATE LIMITED

師

¨ ‐

HQ File:01/80/050/00380/AM16/

Decision: The committee decided to ratifu the norms based upon the written comments of DIPP vide
ID No.12l25l2016/TSW196 dated 05.04.2016 as under:-

Net Fabricated weight of exportitem may be specified as 37 MT.

Word′′Relevant〃 may be prefixed with the descriptions ofimport items at SI.No.lto 3′ 6

to 10′ 18&20.
Quantities of import items at Sl. No. l, 2, 3,

content in the export products.
Total quantity of import items at Sl. No. 2, 3

10 & 18 may be allowed as 1.05 Kgs/Kg.

& 18 put together may be restricted as

96

3800 Kgs.

5. Quantity of import item at Sl. No. 4 may be allowed as 12 Nos. on net to net basis. Duty
free weight of this item may be allowed as applied for i.e. 2000 Kgs. inclusive of 4.93 %

wastage.

Quantity of import items at Sl. No. 5 & 19 put together may be allowed as 17 Nos. on net
to net basis. Duty free weight of these items may be restricted as 3000 Kgs. inclusive of
3.45 % wastage as claimed by the firm.
Total quantity of import items at Sl. No. 6,7 &20 put together may be allowed 707 Kgs.(

25 meters) inclusive of 2%wastage as claimed bythe firm.
Quantity of import item at Sl. No. 8 may be allowed as 14 Kgs. (6 Mtrs.) on net to net
basis as claimed by the firm.
Quantity of import item at Sl. No. 9 may be allowed as 3 Nos.( 5 Kgs. ) on net to net basis.
lmport items at Sl. No. 71. & L2 put together may be allowed upto 2 % of FOB value of
exports.

tL. Quantities of import items at Sl. No. 13 to 17

Kgs., 150 Kgs., 150 Kgs. & 50 Kgs. respectively.

RA may take funher necessary action accordingly.

may be allowed as applied for i.e. 50 Kgs., 50

6.

フ.

8.

9.

10.

|

:臀乱∬邸:

繋∬8∬ i
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No/Date:26/80-

1器品泥50Ю0461ハMV
10062854

10.05.2016

No。 :3/20/80‐ ALC2/2015 Name:ISGEC HITACHI No/1Date:26/80-

LIMITED

10396378
19.11.2015

Name:ISGEC HITACHI No/Date:26/80-

LIMITED 15

.2016

10396379
1911.2015

The commiffee decided to ratiff the norms based upon the written comments of DIPP vide



ID No.12l25l2016/TSWl97 dated 05.04.2016 as under:-

1. Net Fabricated weight of export items at Sl. No. 1 & 2 may be

MT respectively.

2. Word "Relevant" may be prefixed with the descriptions of import
9,77,L8&2Oto22.

3. Quantity of import item at Sl. No. 1 may be allowed as 44090 Kgs. as 1.05 Kgs/Kg. content in

the export products
4. Quantities of import items at Sl. No.2 & 17 may be allowed as 1.05 Kgs/Kg. content in the

export products

5. Total quantity of import items at Sl. No. 2 & t7 put together may be restricted as 4000 Kgs.

6. Quantity of import item at Sl. No. 3 may be allowed as 20 Nos. on net to net basis. Duty free

weight of this item may be allowed as applied for i.e. 12000 Kgs. inclusive of 2.1 % wastage.

7. Total quantity of import item at Sl. No. 4 & 19 put together may be allowed as 8 Nos. on net

to net basis. Dutyfree weight of these items may be allowed as 2100 Kgs. inclusiveof 2.!%
wastage as claimed by the firm.
Total quantity of import items at Sl. No. 5,6 & 20 put together may be allowed

22 meters) on net to net basis as claimed by the firm.

486 Kgs.(

9. Quantity of import item at Sl. No. 7 may be allowed as 32 Kgs. (14 meters.) on net to net

basis as claimed by the firm.
10. Quantity of import item at Sl. No. 8 may be allowed as 6 Nos. (10 Kgs.) on net to net basis.

I1-. Quantities of import items at Sl. No. 9 & 18 may be allowed as 1.05 Kgs/Kg. content in the
export products

L2. lmport items at Sl. No. 10 & 11 put together may be allowed upto 2 % of FOB value of
exports.

13. Quantities of import items at Sl. No. 12 to 16 may be allowed as applied for.
L4. Total quantity of import items at Sl. No. 2L & 22 put together may be allowed as 2000 KSs. 

I

on net to net basis as claimed by the firm. 
I

I

RA may take further necessary action accordingly

specified as 35 MT&76.5

items at SI.No.1,2′ 5to 7′

Case No.:11/20/80‐ ALC2ノ2015 li"rty N"r., DONALDSON
IINDIA FILTER SYSTEMS

!rvr.lro.,
RLA File

:05/23/040/00261/AM16/

: The Committee noted that DEIT has raised deficiency vide
29.02.2016 in the firm application and decided to send it to the firm

to the firm). Case is deferred to 10.05.2016.

HQ File

:01/80/050/00395/AM16/

UO No.17(3)/2016-IPHW)
to fumish reply(cOpy to be

ぽ

赫 菰

[彎
釉 MDI絣 …

猿λttα∞“
0晨mα  囲器αttЮ"ηЯ B案1。“2m。replied to the DEIT deficiency letter sent to

to the firm to furnish reply failing which the
to the firm to pay applicable custom duty with

Status:
Deferred

:01/80/050/00388/AM16/

Lic.No/Date:0510396412

124.11.2015 Date:10.05.2016
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Case is deferred to 10.05.2016.



Date:29.03.2016 Yamunanagar Request for revision of norms dt.03.06.2014

Decision: The committee noted that firm's request dated 03.08.2015 has been sent to DHI on 26.08.2015

for comments.

Case is deferred to 10.05.2016.

S.No.732

Decision: The committee noted that firm's request dated 03.08.2015 has been sent to DHI on 26.08.2015

for comments.

Case is deferred to 10.05.2016.

S.No.733

Decision: The committee noted that firm's reply dated 12.09.2015 has been sent to C&PC on 26.10.2015

for comments.

Case is deferred to 10.05.2016.

S.No.734

Decision: The committee noted that firm's reply dated 26.02.2016 has been sent to C&PC on 08'03.2016

for comments.

Case is deferred to 10.05.2016.

S.No。 735

Decision: The committee noted that firm's reply dated 15.03.2016 has been sent to DIPP on 29.03.2016

for comments.

Case is deferred to 10.05.2016.

S.No.736

Case No.A/R‐ 92 Ⅳ1/s.   ISGEC
Hca、γ

Engineering Ltd.,

Yamunanagar

HQF.No.01/80/050/00538/AM15/DES

・ I

Lic,No.&datc

Meeting No.26116 RA.F.No.05/23/040/00393/AM15 0510392240

dt.02.12.2014Date:29.03.2016 Request for revision of norms

Casc No.A/R-95 M/s. Power wind
Ltd., Gurgaon

HQF.No.01/80/050/00043/ANI11 5/DES

・ I

Lic.No.&date

Meeting No.26116 RA.F.No.05/24/040/00344/AM14 0510375759

dt.09.01.2014Date:29.03.2016 Request for fixation of norms

Case No.訳‐110 M/s. Motherson

Sumi Systems

Ltd., New Delhi

HQF.No.01/80/050/00541/AM15/DES.I Lic.No.&date

Meeting No.26116 RA.FoNo.05/24/040/00407/AM15 0510377258

dt.27.01.2014Date:29.03.2016 Request for fixation of norms

Case Noo A/R… 113 M/s. Godrej &
Boyce Mfg. Co.

Ltd., Mumbai

HQF.No.01/80/050/00662/AM16/DES.I Lic.No.&date

Meeting No.26116 RA.FoNo.03/94/040/00884/AM15 0310792385

dt.26.12.2014Date:29.03.2016 Request for revision/amendment of
norrns

Case No.A/R-136 M/s. Motherson

Sumi Systems

Ltd., New Delhi

HQF.No.01/80/050/00473/AM15/DES.I Lic.No.&date

Meeting No.26116 RA.F.No.05/24/040/00301/Aヽ 415 0510391465

dt.07.10.2014Date:29.03.2016 Request for fixation of norms
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Case No.:33/20/80‐ ALC2/2015

RLA File

:05/23/040/00340/AM16/

: The Committee noted that the firm's application has to be disposed off as per Sub-
mittee Report. However, as the firm's supply is to ONGC for petroleum operations, firm has been

to furnish Essentiality Certificate on 20.01.2016 and decided to send reminder again to the firm
furnish essentiality certificate from DGHC.
is deferred to 10.05.2016.

Meet No/Date:26/80‐

:01/80/050/00410/AM16/
Lic.No/Date:0510396573

09.12.2015

S.No.728

Case No.A-02 4ヽ/s.LMT

(India)Pvt.Ltd。 ,

HQF.No.01/80/162/00004/AM16/DES― I Lic.No.&datc

Meeting No.26116 RA.F.No.31/83/039/00004/AM15 3110065258

dt.06.02.2015Date:29.03.2016 Request for fixation of norrns for
Annual requirement under para 4.24(v)

Decision:The Committee noted that DHI has raised deflciency vide UO No.3(95)/2015-TSW(B)dated

/03/2016 in the f1111l application and decided to send it to the fllHi to fumish reply(copy tO be sent to the

f11111).

Case is deferred to 10.05.2016.

S.No.729

Case No.A-03 M/s.   LMT

(India)Pvt.Ltd.,

HQFoNo.01/80/162/00008/AM16/DES― I Lic.No.&date
Meeting No.26116 RA.F.No.31/83/039/00005/AM15 3110065291

dt.24.02.2015Date:29.03.2016 Request for fixation of norrns for
Annual requirement under Para 4.24(v)

Decision: The Committee noted that DHI has raised deficiency vide UO No.3 (95)/2015-TSW (B) dated
10312016 in the firm application and decided to send it to the firm to furnish reply (copy to be sent to the
f11111).

Case is deferred to 10.05.2016.

S.No。 730

Case No.A/R-121 M/s. Thermax
Ltd., Pune

HQFoNo.01/80/050/01550/AM09/DES.I Lic.No.&date
Meeting No.26l16 RA.F.No.31/24/040/00296/AⅣ109 3110036393

dt.11.12.2008Date:29.03.2016 Request for revision of norms.
Decision: The Committee noted that DHI has raised deficiency vide UO No.: 1t+yltO-TSW 1ny aut"a
1910212016 in the firm application and decided to send it to the firm to furnish reply (copy to be sent to the
f11111).

Casc is deferred to 10.05.2016.

S.No.731

Case No.A/R-91 M/s.   ISGEC
Hcavy

Engineering Ltd.,

HQF.No.01/80/050/00220/AM15/DES

・ I

Lic.No.&date

Meeting No.26116 RA.F.No.05/23/040/00084/AM15 0510388030

25
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INDIA PVT
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Decision:The committee noted that the f11111's

29.12.2015 for examination and conllnents.

Case is deferred to 10.05.2016.

S.No.737

request dated 17.07.2015 has been sent to C&PC on

has been MSMEDecision: The committee noted that the firm's request dated 27.07.2015
29.12.2015 for examination and comments.

Case is deferred to 10.05.2016.

S.No.738

Case No.A/R‐ 138 M/s.UNI VTL
Preclslon   Pvt.

Ltd.,Dharwad

HQF.No.01/80/050/00417/AM15/DES.I Lic.No.&date

Meeting No.26116 RA.F.No.03/95/040/00338/AM15 0310787040

dt.18.07.2014Date:29.03.2016 Request for fixation of norms

Case No.A/R-139 IWs. Auto
Comp India Pvt.

Ltd., Nashik

HQF.No.01/80/162/00007/ANl16/DES.I Lic.No.&date

Meeting No.26116 RA.F.No.31/24/040/00142/AM13 3110056333

dt.27.11.2012Date:29.03.2016 Request for fixation of norms

Decision:The committee noted that the f11111's application

29.12.2015 for exanlination and conllnents.

Case is deferred to 10.05.2016.

S.No.739

dated 26.06.2015 has been sent to E》 HI

Casc No.A/R-140 M/s.

ThyssenKrupp
Industries India

Pvt. Ltd., Pune

HQF.No.01/80/050/00037/AM14/DES.I Lic.No.&date

Meeting No.26116 RA.F.No.03/95/040/00964/AM13 0310727653

dt.11.03.2013Date:29.03.2016 Request for deletion of export item Sl.

No. 6,7, and l6 & its import item Sl. No.

18, 19, 20,35 & 36 of norms

Decision: The Committee noted that DHI has raised deficiency vide UO No.3 (225115-TSW (B) dated

09103/2016 in the firm application and decided to send it to the firm to furnish reply (copy to be sent to the

firm).
Case is deferred to 10.05.2016.

S.No.740

Case No.A/R-141 M/s. Metlonics
Industries Pvt.

Ltd., Mohali

HQF.No.01/80/050/00481/AM15/DES.I Lic.No.gこ date

Meeting No.26116 RA.F.No.22/24/040/00063/AM15 2210015121

dt.11.11.2014Date:29.03.2016 Request for fixation of norms

Decision:The Committee decided to reiect the

recommendation of DHI vide UO No.3(64)/15-TSW

Fillll)。

RA may take further necessary action accordingly.

S.No.741

above mentioned AA based

(B) dated 15.02.2016 (Copy to
upon the written

be sent to RA &

Casc Noo A/R-178 IWs. Donaldson

India Filter
Systems Pvt.

Ltd., Gurgaon

HQF.No.01/80/050/00145/AM16/DES.I Lic.No.&date

Meeting No.26116 RA.F.No.05/23/040/00074/AM16 0510394576

dt.16.06.2015Date:29.03.2016 Request for fixation of norms
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Decision:The conlinittee noted that the f11111'S application dated 15.01.2016 has been sent to DEIT on

15.03.2016 for exanlination and conllnents.

Case is deferred to 10.05.2016.

S.No.742

Case No.A/R-179 M/s.Godre」  &
Boycc Mfg.Co.

Ltd.,Mumbai

HQF.No.01/80/050/00046/AM10/DES.I Lic.No.&date

Meeting No.26116 RA.F.No.03/94/040/00941/AM10 0310503031

dt.19.01.2009Datei 29.03.2016 Request for revision of quantity of

import item No.5i.e.``Forgings/Flanges

SA336Fl1/Gr.1l Cl.3 sho血 H   of
nol11ls

Decision: The committee noted that the firm's application dated 28.04.2015 has been sent to DHI on

15.03.2016 for examination and comments.

Case is deferred to 1 0.05.201 6.

S.No.743

Case No.A/R-180 N1/s.     Geecy

Engineering Pvt.

Ltd。 ,Mumbai

HQF.No.01/80/050/01246/AM07/DES.I Lic.No.&date

Meeting No.26116 RA.F.No.03/94/040/01105/AⅣ107 0310415851

dt.15.01.2007Date:29.03.2016 Request for minor correction to read as

"the import item No.4 instead of 2 in
respect of subject authorization of norms

Decision: The committee decided to modifu the norms based upon the written comments of DIPP vide lD
No.1212512016/TSWi 180-A/R dated 05.04.2016 as under:-

Typographical error in the norms of this Advance Authorization as ratified in NC meeting No.

01/08 dated 03/04 /2OO7 may be corrected in respect of import item at Sl. No. 4 and accordingly item at

Sl. No. (vi) of the minutes of meeting dated 03/04 /2007 may be corrected as under:

" vi) The quantity of import item at Sl. No. 4 may also be specified as 73 nos. in addition to its

weight and the quantity of this item may be allowed on net to net basis."

RA may take further necessary action accordingly.

S.No.744

Case No.A/R-181 M/S・ Prり ai Hcat

Exchangers Pvt.

Ltd.,   Navi
Mumbal

HQF,No.01/80/050/00657/AMH/DES.I Lico No.&date

Meeting No.26116 RA.F.No.03/95/040/00558/AMll 0310603942

dt.01.12.2010Date:29.03.2016 Request for revision of norms

Decision: The committee noted that the firm's application
15.03.2016 for examination and comments.

Case is deferred to 10.05.2016.

dated 25.02.2016 has been scnt to DIPP on

S.No.745

Case No.A/R‐ 182 M/s. Micron
Instruments Pvt.

Ltd., New Delhi

HQF.No.01/80/050/00589/AM15/DES.I Lic.No.&date

Meeting No.26116 RA.F.No.05/24/040/00459/AM15 0510392622

dt.30.12.2014Date:29.03.2016 Request for revision of norms

28



Decision: The committee decided to modifu the norms based upon the written comments of DIPP vide ID
No.1212512016/T5W/180-A/R dated 05.04 .2016 as under:-

1. Net weight of export product may be specified as 540 Kgs.

2. Quantity of import item may be allowed as 2318 Kgs. as 4.29 Kgs./Kg. content in export
product after taking 6% recovery from scrap.

RA may take further necessary action accordingly.

Decision: The committee noted that comments in r/o AA No. 0410130238 dt.11.11.201l has been

rece市ed from DHI宙 de UO No.3/166/2015/TSW(B)dated 05.04.2016 and decided to await comments for
rest ofthe cases frorn DHI.Case is deferred to 26.04.2016.

*****

‖ハ!lill〔〔:AS

S.No.746

Case No.A/R-183 M/s.  Autotech

lndustries

(India)Pvt.Ltd.,

Chennal

HQF.No.01/80/050/00380/AM12/DES

・ I

Lic.No.&date

Meeting No.26116 RLA,No.04/24/040/00221/AM

RLA,No.04/24/040/00228/AM

RLA,No.04/24/040/00053/AM

RLA,No.04/24/040/00072/AM

RLA,No.04/24/040/00224/AM

RLA,No.04/24/040/00166/AM

RLA,No.04/24/040/00044/AM

RLA,No.04/24/040/00294/AM

９

　
０

　
１

　
２

　
２

　
３

　
４

　

４

(1)0410101668
dt.16.01.2009

(2)0410110480
dt.31.12.2009

(3)0410114549
dt.16.06.2010

(4)0410125099
dt.17.06.2011

(5) 0410130238
dt.11.11.2011

(6)0410142832
dt.23.01.2013

(7)0410147660
dt.01.07.2013

(8)0410156908
dt.08.04.2014

Date:29.03.2016 Request for revision of norms
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Department of HeavY Industry
TSW (B) Section

Ref : AA 0910056185 M/s Thermal Systems Hyderabad

Export Product: Waste heat Recovery Boiler -1No

lmPort
Iteml- as Per S'no 21 of SION C-1742

Item2 -as per S.no L9 of SION C-L742

flo ltem3to 20,net to net/ under GN-4 with accountability clause.

Ynishas the approval of JS(RKS)

縣
lndustrial Adviser

DyDGF丁 ′DES― |

丁SVVB 3/194/2015 dated 15/3/2016

岬 :鼈 電輌 じ鴨器罐霊謡
HARハ唆 霊 R虞 叩

"l

悌刷鰍酪」i憮器騨よ
いい





Department of HealY IndustrY
TSW (B) Section

ギネ

`手

チ|も

Ref : AA 0910056185 M/s Thermal Systems Hyderabad

Export Product: Waste heat Recovery Boiler -1No

lmport
Itemlto3- as per S.no 21 of SION C-L742

Item5 -as per S.no 19 of SION C-L742

Item4,6to 23,net to net/ under GN-4 with accountability clause.

if,i, t',r, the approval of JS(RKS) le - -
(K.K.Tiwari)

lndustrial Adviser

DyDGFT,DES-l

TSWB 3/L9s/20L5 dated L5/3/2}LG

雅
"驚鰹ギ部鏑
｀



Department of Heaw:ndustry

NC― l Meeting dated 29/3/2016 actua‖ y held On 5/4/2016

NC may take a view

DyDGF丁―DES― l

燭 Ъいら

I

:9e=*!--=--
(x.r.riwari)

lndustrial Adviser

′

lD No AA No Name o10NC-164フ/1742/GN-4/Repeat
05 910057521 Thermal system ltem l′ 2 and 3 to 10 Repeat basis tO AA

910056185





ハ

Department of Heavv industrv

SubieCt:Ratification Of AA No 0410160198 of BHEL Trichv

ExpOrt Product: SupplY Of Stearn generator with aux‖
iaries tO NTPC North

Karanpura′ 3X660 MW(EP wt。90339MT).

inputs

fte, ftfo:O maY be deleted'

Total 66 ltems, rernaiiiiiig -;i3g; r':l\4 rrrlth accountability

涯
,   

一(K.K:Ti"a百 )

lndustrial AdViSOr

DYDGF「 ′DES‐ l

丁SVVB3/138/2015 dated 5/4/2016

250 as requested bY the

′・　
　
　
卜
ヽ
Ю

As per C-1647



Department of Hl

Udyog Bhavan

Ref: AANo 0310794514 L&TMHpS TG

The applicant vide their letter datedr2/2/201,6 has submitted separate specific name of Epand many items against each s' No of inputs. consequentry both the rists h.re b".n enrarged.
Accordingly' applicant may be advised to get these items seriarised in a revised AA withFormL6A from RLA to consider the request. 

rurrJEu rrr d I 

io___
----(r.r.riwari)

Dy DGF丁 ′DES― l

TSVVB 3/155/2015 dated 23/3/2016

lndustrialAdviser

W

0
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Department of Hl

Udyog Bhavan

Ref: AANo O3tO7g4BA5 L&TMHPS TG

The applicant vide their letter datedt2/2/ 2ot6 has submitted separate specific name of Epand many items against each s'no of inputs. consequently both the lists r,.r.'5""n enrarged.
Accordingly' applicant may be advised to get these items serialised in a revised AA withForm164 from RLA to consider the request.

l"^lx<^4'I ---=--
(il.r.riwari)

Dy DGFT′ DES― |

TSWB 3/153/2015

lndustrial Adviser

，Ｖ

が

き

23/3/2016

③
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Department of Hl

Udyog Bhavan

Accordingly, appricant may be advised to get these items seriarised inForm164 from RLA to considerthe request.

Dy DGFT′ DES― |

Ref: AANo 0310794808 L&TMHPS TG

The applicant vide their letter datedlz/z/ zoti has submitted separate specific name of Epand many items against each s.no of inputs. consequently both the lists have been enlarged.

ｎ

ａ

　

　

　

　

　

　

　

　

　

ｌ

丁SVVB 3/152/2015 dated 23/3/2016
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No 46011/57/2011-PC― ll
Govemment ofindia

Ministry Of Chemicals&Fertilizers

Department of Chemicals&Petrochemicals

Room No. 223, A Wing,
Shastri Bhawan, New Delhi-110 001

Dated the March 08, 2016

OFFICE MEMORANDUM

Sub : Application from M/s. PYE Tools Pvt. Ltd., Ludhiana for issue of advance
licence (Licence No. 3010103544 dated 26.06.2015) for export of Hand
Tools (Screwdrivers with Handles made from Cellulose Acetate Granules) and
corresponding import - reg.

The undersigned is directed to refer to our earlier Office Memorandum of
even nunrber dated 1 8.01 .2010 (copy enclosed) o:t the subject cited ar.]oue. I Ie
proposal of the firm has been examined in this office. The Department of Chemicals &
Petrochemicals recommends the present Advance Authorization Application on the
following basis :-

Name of Export
Items (s)

Quantity Name of import
Item (s)

Quantity

Hand Tools
(Screwdrivers with
Handles made from
Cellulose Acetate
Granules)

嫌
Ｎｏ

Ce‖ ulose Flakes/Powder/Diacetate/
Ester CC― PP200 0 0662 KG

Earlier there was typographical error. lnconvenience is regretted.

巫
(O P Shbrma)

」oint!ndustrial Adviser
Tel:011-23071442

丁elefax:011-23071187
Email:omsharma@nic in

Shtt Haradhan Dass,
Foreign Trade Development ofFicer,
Directorate General of Foreign Trade,

Depattment of Commerce,
Ministry of Commerce and lndustry,
Udyog Bhawan,New Delhi
Tel No 23061562,Extn 265
Fax:23062225ノ 23061613



′

Govt. of India
Ministry of Micro Small& Medium Enterprises

Office of the Development Commissioner
Mechanical Division

年ル _

れヽも|%

30(189)/15¨ ME
SutteCt:AA no 03410041423 dated 03.08.15 for Ⅳys Treflle五 cs Wirc Ltd.

The foHowing infollllation is required from the unit:―

・   Size and speciflcation including grade, composition, range, thickness etc of the items

proposed for import and export.
. Diff-erence betrveen import and erport product

This issue rvith the approval of Director for takin_q a view by NC.

(KS Sodhi)
AD(ME)

Shri Haradhan Das,FTDO.DGFT UdyoO Bha■ an Ncw Delhi
O/o Thc DC(MSME)UO notC n。 30(189)/15-ME datcd 15.12.15

ヽ ν



ハ

Ministry¶
:lll:|ム :1::it11::」 ):‖ :l:1「lterpriSes

TSllV(B)SeCtiOn

i:篇tf餓嘔『
1:1。%よら∬∫1:げlξ

°yCe td rauncauon J

:::;:::鴇里]L卜T!き
/fllli』

:ξl:fl:よ『:rnenti°
ned AA of Mノ S

request fOr ratifiCation

Of norrTl fOr export Of WaSte Heat BO‖
er′ ReactiOn FurnaCe etc.

丁hiS OffiCe is COncerned With Only vvaSte Heat bOiler. For other

items DIPP may be conSulted,
The   firm   may   be   asked   tO   Subrllit   fO‖

OWing

inforrllation/clarifiCation:

ll specifiCatiOnS― & Catalogue of all the items propoSed
,for

export,
2. The firm has sought uniform wastage of 4'760/o on fittings'

fasteners &"g;;k;i; etc which appeqry to be components'

trto justificatidn or calculation is available'

3, No calculation for tubes' pipes & forgings is also available'

4. calculation of the requir"*"n1 of .u-* material supported by

engineering- Oiawing is- not Lvailable' The firm has only

submitted statement of wastugi. The.firm has submitted

some .uf.riuiion Out compteie" calculation with dimensions

is not available'

The above issues with the approval of IA(KKT)'

:[11[1:干 f嬌キ¬∫:言詰:主3(25)/16-丁
SW(B)

Deve10pment OffiCer
08-03-16

dated

ν

´

鰈 郡踊盤
3:鰐師翼:駅躙誦



絆プ

Department of Heavy lndustry

NC― I Meet:ng dated 29/3/2016 actually held On 5/4/2016

NC may take a view

DyDGF丁―DES― |

Ъ

(K.K.Tiwari)

lndustrial Adviser

lD No AA No Name 012NC-1647/1742/GN-4/Repeat
05 910057521 Thermal system ltem l′ 2 and 3 to 10 Repeat basis tO AA

910056185
57 3410041527 Alstom GN4



´

Department of Heaw:ndustry

SubieCt:Rati■cation of AA No 0410160153 of BHEL Trichy

Export Product: lx21.o MW water wall panels, Economizer ,superheater
,reheater of Steam Generator for Renovation & Modernisation project
funded by IBRD of MSPGCL Koradi.
lnputs

DYDGF「 ′DEゝ :

TSVVB3/221/2015 dated 7/3/2016

ぃAR

鯰
UdVOg

Yoage wastage repeat of AA 410159250 on net

%age wastage repeat of AA 410159250 on net

content

ltem 3&4 under GN4 with accountab:lity

This has the approval ofJS{RKS) W
(K.K. Tiwari)

lndustrial Advisor
`摯

SI No Item Quantity recommended
1 Seamless AS tubes of

relevant dia
2 Seamless SS tubes of

relevant dia



（

一

Department of HeavY lndustrY

UdYog Bhavan

Subject: Ratification of AA No 0910052 67L of BHEL Hyderabad

EP: 2 X 800 MW Bowt Mills for NTPC Darlipally Project (Wt: 3604 MT)

lnputs:

Item1to4,6t o9and24,Z5- wastage Yoage as per C-1647

Item5-deleted being same as iteml

Outoftotal40items,remainingitemsonnettonetbasiswithnilwastaBeand

(K.K TiWa百 )

lndustrial AdViSer

DyDGF丁′DES― |

丁SWB3(222)/2015 dated 15/3/2016.

鯵
ル

サ101イ

Ъ η`

― ――



Ministry of Heavy Industries & public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject: Application of M/S Kamar Infrastructure
ratification of norms of AA no 0310799187 dt 05-10-15

DES-I, DGFT may kindly refer to the above mentioned licenses
of M/s Kamar Infrastructure. The firm may be asked to submit
same information as sought for AA no 03t0788243 dt 21-08-
14 as export items are same

for

The above issues with the approval of IA(KKT)

DGFT. FTDO, NC-I
Deptt. of HI, UO No 3(08)/16-TSW(B)

γ

.c. Naya

dated

V*Y--

,,"qlffiffitffi

Development Officer
05-02-16





No.7/77/2o16‐丁SW
DEPARTMENT OF!NDUSttRIAL POLICY&PROMO丁 10N

(丁oW Sec10n)

SubieCt: Advance Authottsalon No.0510395884 dated 12-10-2015- M/s Hindustan
Rubber lndustreis,Delhi.

Rei   DGFT∪ .〇 .No 01/80/50/42/AM-16/DES― |

DGFT may please refer to their UO on the subject mentioned above. ln this
connection, the firm may be requested to submit the following :-

i) Manufacturing process of the Rubber Rollers, indicating stage wise wastage
of the raw materials/ i'ubber compound used, with proper justification.

- ii) Total-weight of the export product indicating separately weight of the-Cl Shell/
Sleeve/ Drum and weight of the Rubber SheeU Compound used on the Cl
Shel1/Sleeve/Drum.

iii) VVёight ofthe imponed Cl shelySleeveノ Drum.

(Nand Laり
Consultant
26…02…2016

Shri Haradhan Das. FTDO. DGFT

Copy to:Shtt S.K.Jain,D.〇 .,DIPP
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EヽTRERPRISES
Government ofindin

Ninnan Bha、 、
.an.7 11 Floor.ヽlaulana Azad Road.

Ne、 Dclhi― l10108
llliヨ5:II:ヨニ

Micro, Small and Medium Enterprises

{F dg \rq qE4rI g€FI

Visit us at: - \\'\\\\.dcm5mg.gsr'.in

Ph.011-23061932 EPABX‐ 23063800,23063802,23063803,23063804 EXTヽ
:2483,FAヽ ―(91-11)-23061544,23061972,23061726,23061068

T L- t 2024 I | 6 tz} | 6-Gcand F-DCN4 SME' 53+- Datc:07.03.2016

sub.. Application for Advance Authorization No. 0310799386 dated 13.10'2015 of

M/s lshwari Health Care Pvt' Ltd',Thane'

DGFT may refer to its l.D No. 01/80/050t4O7IAM-16/DES-|/1377 dated

01.01 .21l1forwarding above referred Application for Advance Authorization. The

application has been- examined and relevant size of all import items may be

allowed as 1.01 m/m content in corresponding export items. Advqnce Authqrizatigl

may be issued subject to the terms of Policy circular No. 9(RE-2003)12002-2007

dated 30.06.2003 and compliance of all conditions of the said circular read with

conditions mentioneo in Policy circular No. 15 (RE-2003)12002-2007 dated

17.09.2003" as under:-

This issues with the approval of Joint Development Commissioner (SB9

(HarPreet Singh)
Asst. Director (GC&F)

Sh. Hara Dhan Das
Foreign Trade Development Officer,

The Director General-Foreign Trade,

DES-1 Section, Room No.404,
Udyog Bhawan, New Delhi.

lmport ttem i QtY. inExport ltem I OtY. in-Advance Authorisation

Polypropylen
e and Silk
thread in

running
length.

Monofilament
Polypropylene
and Black
Braided Silk
Sutures (Box
containing 12
pieces of l mtr

0310799386
dated 13.102015
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Government of India つ IC
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

Subject: AA no 0910062723 dated 14.10.15 for M/s, polmor steel pvt Ltd.

The norms may be fixed as follows:_
o Net weight of per unit export produc-t may be specified as r2g.7 kg and

239.68 kg for S.No I and 2 respectively.
・鷲樅慶i[が・眠ょ詩

ittt瑞
嶋胤よ;£F群;晩亀よ摯聴・鷲盤違:λl■:群罵Ts瑠鳳Ⅷ鳳:露:撫慰憲.kg・鷲盤蓬:λl畿:群税及昭鳳Ⅷ掟譜R,私凛,3 kg●  R:::型′f:〔:♀i見・ド̂1_11_iIPpO・ producI In,y lC all,Wed ir 8107 kgafter affecting i/3'd recovery from sc.ap and inciusir" #ib.;y.'ffi;;.:-

' Relevant size of S.no 5 of import product may be ailowed for l4l4i kgafter affecting l/3'd recovery from scrap and inclusive of 7.1% wastage. 
---

' f_lo 
6 to l0 being a consumable may be alrowed @ upto 5% of FoB

value.

This issue with the approval of Director (ME)

多
(K.S.SOdhi)
AD(ME)

UO notc No TL-13024/33/2016-MⅣ IM&A―DCMsⅣIE datcd 23.02.16
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Ministryofl呉「I浩:1:I昇
tl::」

):‖ :l::「;terprises

TSW(B)SectiOn
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P[詳7[デFP:[ltif千卜l吉 (21)/16-TSW(3)     lated

タ ー

Development OffiCer
08-03-16
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Development OfFicer
08-03-16

―― ―     aboVe AA― Vluじ LHい ′ヽ■l時‐―:νい‐: ▼_: ‐
~

M!nistry of椰ゑ:l!till::j):‖ :::1「lterpriSes
丁SW(B)SecuOn

SubjeCt:ApplicatiOn Of M/S Azad Engineering itd′
HVderabad for

ratifiCation of nOrrns of AA no 0910062809 dtd 02-11-15.

DES-I, DGFT may kindly refer to lhe ,above 
mentioned

' licenses of M/S Azad Engineering-ltd' !y9-9Tlud' 
The export &

i m p o rt i s s i m i I Jr to ;1 ;': !:f 9 
t 

:^1: 

=,*:. 

t 
3; 

t 
I; i I ; J ?.",''J#

ffir"TJt;,T:';'1, surrmit sar-.re information as soughr for the

, ^..^ n n ,iAa thic office letter of dated 16-11-15'

dated
Deptt'。 f HI′ UO No3(23)/16-TSW(B)





げ暴
Minlstry of Heavy lnduStriё

S&PubliC EnterprlSes

Departttent of HeaVy lnduStry
TSW(B)SectiOn

SubjeCt: ApplicatiOn Of M/S Azad Engineering ltd′
Hyderabad for

「atification of nOrrns of AA n0 0910062810 dtd 02-11‐
15,

DES-I, DGFT may kindly refer to the above mentioned

licenses of M/s-AzaJ Engineei'l;itd' nyderabad' The export &

i m p o rt i s s i m i I a r H ;,1 l:" ! T 
9 

t 
'o"t 

:,t: 
^?;3" 

o 

3; 
tl; 

l i ; J ?;,. 
t',H

import is si.mitar to AA lru urrv 
sought for the

;;y be-asked to submit same information as

above AA vide this office letter or'Jut"J 16-11-1s. [/>*

〇

＝
梢

(22)/16-TSW(B)

DevelopmeIt officer・
  08-03-16

dated

′

１
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「

Govemment of India
Ministry of Communications and Information Technology
Department of Electronics and Information Technology

Electronics Niketan, 6, CGO Complex
Nerv Delhi-110003

of Para 4.7 of HBP. (Vol.l) in respect of advance
2.11.201 5 iss ued. to, lzUs., Doorv o n F J ectronics India

t

I

鸞 器 :FT『 D轟 ∬ri鰐 冒 魏 ¥‐器 恭 蝋 鮮雷呈f器 漁 ∬ l柵
Doowon Electronics lnia Pvt.Ltd.,Tallnil Nadu  for ratiflcation of thc nolllls Of adVancc

liccnce issucd under Para 4.7 for cxport of``MosF.E.T".

2.The FOB valuc ofexportis Rs.3,750,6000.00(USS 570,000.00)and CIF value oflmportis

Rs 2,510,341.00(USS 37,552.00).

⌒

一子

Sub: Ratification of norms in terms
Licence No. 0410161258 dated

Pvt. Ltd.. Tamil Nadu

3. The application has been examined in the Department of Electronics and Information
Technology from technical angle. The items proposed for import are essential to assemble the
export product. This Department recommends ratihcation of norms of advance authorization as

follows:-

Sl.Nooin DGFT application Comments
1-7 and 10 Cn net to net basis rvith accountabiliry" clause on

Nil wastaee basis.
15.99 Kes on nilwastage

9 3.00 Kes on nil wastage

(Deepak Sharma)
E)irector

ghri Haradhan Das,FTDO,○/o DGFT,Udvog Bhavan.New Delhi
DIT UoO.No.17(2)/2016¨ IPHW dated 29,02.2016





^ GoW of India
Ministry of Micro Small & Medium Enterprises

Office of the Development Commissioner
Mechanical Division

Subject: AA no 0410161262 dated03.1l.l5 for M/s Magna Closures Automotive pr,t Ltd

The follorvin_e information is required:_

' Detailed technical note on manufacturing process including the relevant flow sheet. Weight of each export product.

' weight.ofleach of the imported and indigenous input, separately for each product, for the purpose ol
rnaterial balancing. Net rveight (Gross weight minus wastage) for each imported and indigenous input
in the export product may' be indicated. Net weight along-with details of other impo,tej input to be
used in tlte resultant product and sought to be imported/piocured from sources other than the license,
if any. mal also be indicated.

' Size and specification including grade, composition, range, thickness etc of the items proposed for
import.

' Detailed calculation as to how the quantiry of rarv material proposed for import has been arrived at,
in^luding the net、 veight Of cOmponents to be manufactured out ofthesc imported materials,、

vastages
clarmed at each

This issuei with the approval of Director (ME)

粂

(K.S.SOdhi)
AD(ME)

Shri Haradhan Das,FTDO.DGFT UdvOg Bhawan New Delhi

Ⅱ)nOtc no TL-13024/48/2016-MⅣ Dν4&A―DCMSⅣE dated 25,02.16

鑑繋即:器
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FヽORMAT10N TECHNOLOGV●     IWebsite:ww_deittgov.in  l         ~

劇 留 :

No"。lZユ′016‐IPHw

M/s. Donaldson India Filter Systems p\r. Ltd.
Village Naharpur Kasan
Distt. Gurgaon, Harya na_ 12200 1

Sub: Application for ratification of norms of Advance Licence No.05l 03g6412 d,ated24.11.2015 for cxport of . Elemenf,,.

Please refer to your
mentioned above.

applicatiOn received iOm the o/O the DGFT On the sutteCt

2.

%py t。 :

Shri Haradhan Dass

FTDO
O/o DGFT
UdyOg Bhavan
New Dclhi

of the case:-
You are requested tO provide the fO1lowing infollllatiOn tO cnable nirther prOcessing

ase:―

(i). Details of exportproduct
(ii) Quantity of raw materials required for manufacturing one unit of export product' for each export product separately. Th. G;dfii ilust not include any wastageqi? Wastage claimedin the manufacturing 

r -r' ---'

(iv) Justification of wastage

w.r.t.DGFT
l.1.2016

式K

5ffir*rfr*nn
5,rfr.!fr.sfr. efcr*Es
r$frtfr-rrooos

●

ELECTRONI⊂S iNDIA
3,〃 ion Needs A4'″

'on Chips

Yours faithillyら

(Saurabh&可 an)
Scientist'B'

I.D..NO.01/80/50/388/AM16/DES‐
1/1387 dated

ELECTRONICS NIKETAN
6,C.G.0。 CODIPLEX
NEVy DELHI―H0003

い
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Department of Heavy lndustry
Udyog Bhawan

Sub― AA No-311loo65258,dt-6.2.2015,M/s LM丁

he present request is sirnilar tO the AA 3110o65291丁|

dated-24.2.2015 with same impOrt&ExpOrt item.

Cornments ofthls Orice are same as in above
AA No.Fon〃 arded tO DES-l vide U.O nO.3/102/2015-・

し
(K.K.Tiwari)

lndustrial Adviser

Dy DGF丁′ DES-1
丁SW(B)3/95/2015 dated― /3/2016

吟
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^

Department of Heavy lndustry
Udyog Bhawan

Sub― AA No-3110065291,dt-2422015,   M/s LMT

1 From the reply provided it is observed that from the
engineering drawing (e.g No 490732), {he weight of the
raw do not match with the weight given by the firm (10.2
kg vs 31 66 kg) in the list.

2  丁here are 3 rows for drawing number-4-91927. But
the net vveight of exportis different fOr each

3 Therefore DES-l is requested to get the reply to this

office letter dated 12 05 15  issued against AA No
3110065131 Dt-9/2/2014 to exarnine the request(copy
enclosed)with Engg夕 Drawing in Engllsh

aひ 代14,

Dy DGFL DES‐ 1

丁SVV(B) 3/102/2015

lndustrial Adviser

dated― /3/2016

空            :群
晰 t:∫駁lil
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Ministry of Heavy Industries & Public Enterprises
Department of Heavy Industry

TSW(B) Section

Subject: Application of M/S Thermax Limited for ratification of norms
of AA no-3110036393 dt 11-12-08

DES-I, DGFT may kindly refer to the above mentioned AA of M/S
Thermax Limited. The firm's representation of dated t6-L2-15 has
been examined. There is no new information. The firm may be asked
to submit the reply to this Office letter of dated 26-L1-15 to exanrlre
the request.(CoPY enclosed)

/ B.C.Nayak
ment Officer
19-02-16

DGFT,FTDO′ NC― I
Deptt,of HI′ UO No 3(14)/10-丁 SW(B) dated

[



o「 Heavy lndustries&Public Enterprlses
Departlnent of HeOvy lndustry
TSW(3)SecuOn

:ギ贈吉:¨霊 :::38」」よy:J:l等寛
i'9'f° 1´ ra、1=iC,ぃ?':f R9TrSi
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has beeh exarrlined. It is observed that the firrn has not subrnitted
any speCinc reason for amendment‐‐ih expolt we19ht OnO irnpOrt
quantitゾ,ThlS Office therefore′ does suplort fi「 m′s request,The nrm

Mlnlstry

may sorl out with RLA with origirlal Shipping BIIls&Bill of entries.
The aboVe lssues with the approval oF IA(KKl… ).          / 1・ 、ヽ、

|                         1//ら
、..´ノ    ノ´

~́

BoC.Nayak
Devcllopment Offlcer

26-11‐ 巧
~

⊇G FTL
Depti 
‖
F HI′
IJC)甲
°3(14)/10-TSW(‐ 3) dated

(|

C‐ |
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Depart写
:駅|(ぎ)l晃11迭 induStrγ

Subject:ApplicationofM/SThyssenkrupplndustriesforratification
of n-orrns AA no 0310727653 dt 11-03-13'

DES-I,DGFTmaykindlyrefertotheabovementionedAAof
M/S Thyssenkrupp lndu{ri91' .in" applican-t has requested vide

their letter of OJIIO- 2L-Og-15 foi deletion of export item no 6'7 &

16 and .onr"qulnt import item no. 18, 19, 20,-35,36.

The request has been 
"*rnln.O.'This 

Office agrees to firm's

requestfordetetionofexportitemno6,T&l6andimportitemno.
18, 19, 20,35,36

The above issues with the approval of I'A' (KKf)'

DGFT,FTDO′ DES…13(225)/15/TSW(B)

Development OffiCer
o9-03-16

dated

監 島̈ 暉
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σ
゛ド Metionnics  lndustries  for

015121 DTD ll-11-141

the abOVe mentiOned AA Of
n has represented Vide their
g letter of dated 04‐ 05-15。
__^.       ●1 _ __■ _^  ^F n⌒ 十

is OfFice reiterates of nOt

15-0916

ptt.of HI′ UO No3(64)/15-TSW(B) dated

KKT),al of Iハ (

|ヽ




